CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELH!

OA No. 1334/89
New Delhi, this the 4th day of June, 1999

HOM BLE SHRI S. R. ADIGE, VICE-CHAIRMAN (A)
HON BLE SMT. LAKSHMI SWAMINATHAN  MEMBER (J)

Narain Singh s/¢o Shri Tej Singh,
Superintendent :

Social Welfare Department,
T-483, Baljit Nagar,

West Patel Nagar,

New Delhi . . ...Applicant

(Rv Advocate: Shri K.C. %;tta! with Sh. Harvir Singh)

I

Vs
1. Lt. Gosvernor,
Govt. of N.C.T. of Delhi,
5. Sham Nath Marg,

Deihi .

2. The Chief Secretary,.
Govt. of N.C.T. of Delhi,
5, Sham Nath Marg, '
Delhi.

3. The Secretary, ,
Department of N.C.T. of Delhi,
5, Sham Nath Marg,

Delihi.

4. The Director, . .
Department of Seccial Wel fare, -
Govt. of N.C.T. of Delhi,

5. Canning Lane,
Delhi.
5. The Joint Director,
Department of Social Wel fare,
Govt. of N.C.T. of Delhi,
5, Canning Lane,
New Delhi .. ) . .Respondents
(By HNone)

O RDER (ORAL)

Hon'ble Shri S.R.Adige, Vice-Chairman (A):

Applicant in this case impugns
respondenté’ order dated 8.3.199¢ placing him
suspension.
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S we have heard Shri K.C. Mittal, |earned
counse! for the appiicant who invités er attention to the
#ress Clipping dated 20.3.1999 of \TheAHindustan Times’
(Anneuxre 4), which states that the Chief Secretary has

ordered the revocation of the appticant’s suspension.

i1f the contents of this Newspaper clipping are

attum e
A wosxe Shri Mittal prays that respondents may be called

_ opppriat 5 Sinadeuva e 5

upnon to 1ssue méaper orders accordingly and, |f wueadtxue, he
prays that respondents be direqted té dispose of the
applicant’s representation éated 8.4.1988 (Annexure A-2)
by a ddéi!ed: speakihg and réasoﬁed order in accordance

with rules and instructions under intimation to him within

aix weeks from the date of receipt of a copy of this
order. We direct;j accordingly, No coéts.
Issue Dasti.
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Smt. Lakshmi Swaminathan) (S. R." Adyge)
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